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 0.A.NO. 203 OF 2001.|

7
s

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

-JAIPUR BENCH JAIPUR

‘ Date of order :2{705.2001.

Jaipur.

4. = Prabhu Dayai

_CbRAM -

Rudra Nath ‘Khanna S

1.  Union of Indi
' Railway, Jaip

- Road, Jéipur,

5.  Satyanarayan
‘Station Road)’

Mr. Anudyuti Maitra),

R_oad}_ Jaipur,

/o - Shr1 Vishwa Nath Khanna aged about 41 years,

R7o Plot No.:‘-l, Nrayan Pur1, Rawaljl Ka Bandha, Khatipura Road,

cees .Applicant.
VERSUS S

a through the Divisional Railway Manéger, Western

L«

2. .. VlrjiviSional E]Tectr'icél Engineér, O/o the DRM, Western Railway,
Station Road, Jaipur. ' ’
3.- . Nathu Lal through.the 0/o the DRM,»Western'RéilWay,' Station -

Vthrou_gh the O/o the DRM, Western Railway,.‘Station_

Sharma’ ‘throucjh the 0/0 the DRM, Western Railway, -

Jaipur.

6. ~ Siraj Ahmed thr 0/O_DRM, Western Rallway,Statlon Road,Jalpur

cone .Respondents.
Courisel for.the applicant.. = Y

" Hon'ble Mr.Justice B.S.Raikote; Vice Chairman-

Hon'ble Mr.Gopal Singh,Administrative Member

14.7.1995 (Annex.d/

Per Hon'ble Mr.Justlice B.S.Raikote :

. This appliéatiori .'is filed challenging the order dated

1) by which the respondents No. 4 to 6 vere




_ ‘promoting' them vide

- promoted. The applics

" respondents to prmote him to Grade I

. considered for ‘the

enior to the respon

< The learned ¢

he’ applicant was workmg in G

estern Railway earl

the Steam Engines wa

department on their|

Wing of the Western

! to Grade II, was 1.Llegal. :

rendered surplus in Loco Wing were

‘ele

ant alternatlvely prays

-for a direction to the-

I and his case ~should be

rpose of promotion from Grade II to Grade I as

ents No. 3 to 6.

opt ion.

order* dated 24.11.1994, v1de Annex A/3.

| relieved on‘2.l.l9§5' from the tra1n1ng.

that he was s_enmr to  the respondents No.

order dated 14.7.1995

senio_r ‘to the private ‘- respondents.

considerincj the case of the appllcant, was 1llegal.

~

Electrical Wing from the Loco. Wing.

undergone a Trade Test prior to the applicant

'ade III in the Loco Wing of’ the
ier. ' In view of the fact that the operatlon of

s stopped in the year 1994, the persons who were

[r

transferred to some ~other
The -applicant opted to the Eleciric

Railway and accordingly he ‘was transferred Trom

- It is stated that' after
joining the Electric al Wlng of the Western Railway, the applicant was
‘Isent for training and accordmgly he passed the same- and consequently

The appllcant also stated

>unsel appearingA for t.he' applicant contendedthat

the Loco Wing to the .Electrical Wing of the Western Railway vide.

3 to 6, therefore, -

He relied upcn the provisional seniority
'1ist dated 3l.3.1995‘,>(Annex.A/2) contending that the applicant was
Therefore, - the private

réspondents’ promot ion vide order Annex.A/1 dated 14. 7. 1995 w1thout

/

3. g From the readlng of para 4 (e) of the appllcatlon, it is clear
that the respondents. No. 3 to 6 were 1mt1ally appomted in the Crad2
Iv and they were promoted to. Grade III in the Electrical Wing. After
they passed the 'Irade Test, they- were promoted vide 1\nnex.A ‘3 on

31.3.1995. The applicant himself stated in para 4(e) that they - had

being shifted to the

The fact also remains that the

{Amer.A/1), from Grade III



Av -

- the Electrical Wing

" |the ‘frespondents Nod’

‘| .said” order dated 14.

| mehta -

o+

. to Grade 11 and‘ accordmgly, the: pr1vate respondents NO. 3 to 6 were -

N promoted 'vide 'order Annex. A/l dated 14 7. 1995..

sen1or1ty l1st datec

some " persons mlght

prepared in the year
limitation.

‘Electrical Wing and
filed - orly on’ 9.

ap_pllcant has not

i

admis‘s_i’on.‘
Lo

‘Adm. Member

'wlng and the appllc t had jo1ned the Electr1cal Wlng.

"‘anybody had any ob3¢=ct1on, such person could file the same.

ground of 11m1tatlon. We

. (GOPAL SINGHY - | o

'_'3'.' N O . -

from the Loco W1ng. The fact also remains' t'ha:t i

he applicant was found surplus 1n the Loco W1ng after closmg the
2,oper'a‘tion of Steam Engmes and- 1nstead of retrenchmg hlS serv1ces,

" the aple.cant and otners were glven ‘an’ opt1on to opt for some other

Before his.

- :ommg 'in the Electr1ca1 Wlng, respondents No. 3 to 6 had also<

undergone a 'I.‘rade Test for purpose of theJ.r promotlon from Grade III -

The prov 151onal

\

l 31 3. 1995 (Annex AJ2)" 1tself indicated that Aif
May be

have objected and a fmal semorlty llSt was

1995 1tself. At- any rate, appllcant s challenge

‘_re'garding; the impugned order dated 14 7. 1995 (Annex.A/l) is barred by

The- fact also remains on. ‘record that thJ.s promotlon of

3 to 6 was made after the. appl1cant jomed the

if he was aggr1eved by that order,nOthm?prevented

him'ﬁ?"iﬁ‘t.igiﬁbne“apollcat1on in the year 1995 1tse1f challengmg the

7. 1995 but he has not done. This appllcatlon is

" In these .

5 2001 nearly after “six years.

c1rcumstances, thls appllcat1on 1s llable to be dlsmlssed on the

f1nd from the records of this case that

f11ed any appl1cat10n for. condonat1on of delay .'

jalso.” In these 'circumst'ances, we pass _the_ order ‘as under e

>

Cem - A

The - Original Application is dismissed . at the stage Of

o , .- ; N _(B.NM-
R _ : : Vice Chairman




